
AN ACT fo provide for the good ovder and disc@Iine OLJ cerfuitz Vokcw feer C o p ,  
and to invest then2 with cerfai9zpowea.s, 

T~JHBRXAS, in colzaequence of the ~ebellion and disturbances whic11 
A 

unhappily exist in many parts of the British territories in 
Preamble. 

India, many loyal subjects of Her Majesty have volunteered 
kheh services for the protection of life and property and the preservation of 
klie peace, and have with the sanction of Government associated and enrolled 
themsehes as Military Corps under the command of Officers appointed for 
that purpose ; and it is necessary to ~rovide for the good order and discipline 
of such Corps, and to invest them with certain powers : It is enacted as 

I, Every member of any such Corps, or of any other Corps Ghich may 

3Iernbcrs of Voh- be associaLed 07: enrolled with the sanction d the Gover- . 

Corps to be subject 1101' General in Council or otherwise according to the 
20 the Articles of War 
for the Europeall Troops pros.isions of this Act, shall, for all Military offences of' 
of the East India Com- 
pany, so far as they are which he shall be guilty whilst on ac t~ ld  duty or ~ r a .  
applicable to  Officers 
and consistent mi& this paade, be subject to  the hticles of War for the European 
~ c t .  Officers and Soldiers of +be East India Company, so far 
as the same are applicable to OEcers and consistent with the provisions 

1Proviso. 
of this Act. Provided that no such person shall, for any 

offence against the said Articles, be subject to the punish- 
ment of death. 

If. General 
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II. General Courts 3Tartiai shall lie convened and appointed by the 

Ap~ointment of and 
Coliimanding Officer 

, .,,, # ~ ~ ~ ~ r n ~ $ $ j . ~ ~ ~ ; ~ r a ~  of .. ,,. . sentwlces ( ],f,;:;p7girg1.. :'; 
Courts Xartial, 

~ i l i t a r ~  offences of 
. -  . . . shall be guilty whilst on actual duty ; and no sentence of such cburt ~ a i t i a l  - . : .  

shall be put into execution until after a report of the whole -proc;edings shall 
; have been made to, &id the sentence shall have been confinned by,. f i e  - 

. 

" Goverlior G-eneral iq Council. The Govwnor General in Council' may conimute 
qny such sentencek:-&r a less ppnishnient, or pardon the :offend , . . . ,  :.$ ; , , . j . t . ; x  

. . . . .  *. . . . 
!I 

EII. General Courts Martial shall consist of not less than thirteen 

~ ~ , ~ ~ ~ ~ l  courts N ~ ~ -  meinbers olP the Corps ; and every member of the Corps, 
tial. whether an Oficer or not, shall be competent to sit m d  act 
as a anembey of such Court Martids 

IV. Regimental C o ~ ~ r t s  Nartial may be convened by the Commanding 

&,.irnentd Courts Officer of the Corps, and- shall consist of not less than 
Nartial. three members of tlae Corps. 

V. The proceedings of Courts 1za.rtial convened mder this ~ c t  shall 

Uoceedings ofcourts be c~udnc-lecl according to the Izws and cnstoms zpplicable 
Martial. to Courts Martial held under the ?id Articles of War fo~or 
"ce European Officers and Soldiers of the East ndia Company, except 
so far as 'Glie same are inconsistent with the provi. :ens of this Act. 

VI. Any person enrol mber of,,snch Corps, whetlier he shaa1I 
%' 'I 

31enibers not on ac- r comniissioned as an Officer in suclx 
bl duty n l a ~  quitth: Corps or not, may, except whilst on actual duty, quit tlie 
Corps after seven days 
previous notice in writ- Corps upon g i v i ~ g  'Go the Officer cornmailding the Corps 
ing, or without notice if 

by +,Ile corn- seven days' previ0u.s notice in writing of his intention so 
manding Officer. to do, or withox~t such notice if the Commanding Officer of 
the Corps shall consider it reasonable -to allow hini so to do. 

VIE. Every Comnmission to any member of such Corps, appointing him 
to Offi- an Officer in such Corps, shall cease ~q3on the retirement 

cers to cease on t1leir or dismissal of such member from the Corps. 
xaiirement or dismissal, 
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VIIB,  Every person wlio shall have received any arms, a~nmunition, 

or upon his dismissal therefrom, or'whenever he shill be 
required so to do by the Comrnalidiiig ORicer of the Corps, or whenever the 
said,6orps shall be disbanded, deliver up to the Commanding Officer, or such 
persou as he shall zti?point Lo receive the same, all such arms, ammunition, 
zccoulrements, 'and %form i& good order ahd"condit i~n,~~ rca~onablk wear i .  , I / ?  

thereof only excepted ; and in defau1.t thereof he shall pay such sum of money 
as shall be adjudged by a Reginiental Court i%artiml to be assembled fwi that 
purpose by the Commanding O&cer of the Corps, which adjudication shall be 
deemed ajudgnnen'c and may be enforced by any Court of Civil jurisdiction 
t~nder the provisions of Ac'is XXXIII of 18 52 and XXXIB of 186 5. 

I 

IX, No member of such Corps shall be bound, without his consent, to 

I 
No member Eomd to 

serve or proceed on duty bcyond the Emits within which he 
serve beyond certain shall have voluntarily engaged to serve or proceed on du'cy . 
distance. 

in  accordance with .the terms upon which the Corps t o  
- =  which he belongs ahaU have Been constituted ; and in case no such limits shall 

have beell fixed, he shall not be liable to serve or proceed on dnty beyond four 
niiles from the place 21; which he was enrolled. 

X. The Commanding Officer of the Corps may frame such general rules 

Co~,,din, OEsi as he may think fit for regulating the times at which and 
to frame rnles. the n~anner in which the duties of the Corps and of the 
several members or detachments thereof shall be discharged ; and such rtdes, 
when sanctioned by the Governor Generd in  Council, shall be binding on the 
Corps and on the several members thereof. 

Xf.  I f  any member of snch Corps, being warned for actual dnty other 
than drill oor parade, ~ i l d I  without reasonable excuse neglect 

Puizishrnent for not 
ntlendhlg duty to attend such duty, he shall be liable, upon conviction by 

than Or a General Coart 3Xartia1, to a fine not exceeding one 
1>d1ade0 

hundred Bupees, or to simple dismissd from the Corps, or  

to clismissal from the Corps as unworthg to belong to it. 
1 If 
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XII. If any member of such Corps shall without reasonable excuse 
nd &ill oq,p?asade at such times as may b 

that purpose, or shall be guilty of any neglec 
er Military offence which in the judgment 

of the Commanding Officer of '&he Corps will be sufiiciently 
punished by a small fine, he shdl  be liable to pay such sum, not exceeding 
fifty Bupees, as a Regimental Court Martial shall adjudge. 

f i $ . , XIHI. I n  ease any member of such Corps bhall negleci or refuse to  pay ' 

P,ullishment for any fine to wlich he shall be sentenced by any C o d  
payment of fine. Martial, within such time as shall be fixed by the Corn- 
manding Officer of the Corps, he may be dismissed by the said Commanding 
Officer from the said Corps ; and every dismissal shall be recorded and report'ed 
to the Governor General in Council. 

XIV, Every sentence of a Court Martial, by which a fine shall be imposed, 
shall be deemed a judgment and may be enforced by any 

- 

- Recovery of fines. 
Court of Civil jurisdiction under %he provisions of Acts 

XXXIHI of 1852 and XXXIV of 1855, 

XV. Every mounted Officer, and every mounted orderly of snch Corps, 
Exemptioll from and every member of such Corps for the time during 

horse-tax. which he shall belong to a troop of Cavalry in such Corps, 
shill be at  liberty to keep one horse without being liable to pay in respect 
thereof any tax imposed upon horses. 

XVI. It shall'be lawful for any member of such Corps, whenever he 
Power to  disnrm per- may be in discharge of his duty as a member of the Corps, 

sons. and wheresoever he may then be, to disarm any person, 
not being in the Military or Naval Service of the Queen or of the East India 
Company, or a Police Officer, who shall be found between sun-set and sun-rise 
in any public street, thoroug1rfare, or other public place, armed with a sword, 
spearLr, gun, or other fire-arms or warlike instruments without a pass or licenee 
for that purpose' from the Commissioner of Police or other Officer authorized 

,' by Government to grant such pass ; and also to disarm any person who may be 
found armed at any time co~trary  to law or to any order of Government in 
any pubEc street, th~r~aghfa re ,  or &her public place ; and also $0 apprehend and 

Beliv e~ 



deliver over $0 a Police Officer any person so found arined, in order thak he 

the weapon so seized shall be forfeited 
ccordjn@.to,~ law, ,or..;.,,&&be!. :p 

XTIIIE. It shall also be bwhd  for any member of snch Corps, whenever - 
he may be on cluty, to prevent any disturbance of the pub- 

Also to prevent dis- 
,rb,nce,s , f , ,  pllblic lic peace; and to disperse any persoone whom he may find 
peace, to dispeTse ur- arsgeinbled together to tlie number of five or more w i t h o k  
lawful assemblies, and , . j + i t  P .  . t  1 8  

io q1p~ehend certain reasonable muse between sun-set and sin-hse in inny p'$3-' ' 
' 

hu~pectecl persons. 
lic street, "chorouglzfare, or other public place in wliich snch 

member of the said Corps may be in the discharge of his duty ; and d3o to . apprehend any person a,gainst whom there shall be reasonable grounds to suspect 
that he has co-mmi'cted or is about to commit any offence against the State, or 
'&at he has aided or is about to aid ~"DJT other person in Ghe coniniiasion of snch 
ogence, or tliat he has incited or is about to  incite any person or persons Go 
mutilly or rebellion or other offence q d n s t  the Skate ; and to deliver him over 
to sdme Po'lic,e Officer. 

XBIPI. FTThoever assaults or resists, or aids or assists m y  person in 
assaulking or resisting, or incites any person to assault or 

Penalty ,fay sssalilt- 
il,g or meln- resist, any inember of such Corps in the erecution of his 

in execution Of duty, shall be liable, on conviction before a BEagistrate their duty. 
or Justice of the Peace, to a fine not exceeding two hun- 

dred Bupees, or to  im~aoninel l t  for a,ny term not exceeding six calendar 
months with or without hard labour. 

'$ 

XIX. The \vord " ~agis t rz te"  shall iirclude Magistrates of Police, 

Interpretation of the Joint Magistrates, and persons exercising the powers of a 
word " >fagistrate." ' Bgagistrat,es - - 

XX. Corps may be enrolled in the Presidencies of Fort St. George and 
Bombay respectively, or, if the Governor General in Goun- 

Enrolnient of Vo- 
lunteers corps in the cil s h d  so order, in the Lieutenant Governorship of 
other b~esidencies, &c. Bengal, or in the Lieutenant-Governorsl~ip of the 
North-Western Provinces, or ill the Punjab, or in the Provinces of Onde 
or Nagpore, or other place ; and all powers hereby vested in, and acts 

aequi~ed: 
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required 4,o be ganctioned or confirmed by, the Go.vempr General of India 
in Council shall, as regards Corps enrolled in either of the FPresiqen- 
cies of Fork St. Gzor 

"$a ' 
e~pechively, be exerci,sed, sanctioned, 

' confirmed by the Go ncil of such Presidency ; and, if ct 
Governor General in Council shall so order, may, as regards Corps to be enrolled 
within their respective jurisdictions, be exercised, sanctioned, or confirmed 
by the Lieutenant-Go~ernor of Bengml or the Lieutenant-Governor of the - 
North-Western Provinces, or by the Chief @onzmissioaers of the.P~miab and 
Onde resp6c'civkly, or the Commissioner of 

" 

, ;@' 

;., the Govhrhof ~eh%ra l  in CoudiiB shall &tt .,, ji 

XXH. No suit, action, or other proceeding sT;all be co-szmenced or pro- 

Limitation of suits, secuted against any person for anything done ia pursuance 
&c. of this Act, without giving to such person Z, month's pre- 
vious notice in writing of fhe intei~ded ahlorn and of the cawe thereof, nor 
after tender of sufficient amends, nor af'r>er the expiration of tizree months 
from the accrual of the cause of action or other proceecling. 

XWII. Every person who shall have been enrolled in any such Corps 'before 
the passing of this Act shall be entiiled to the benefit and 

Indemnity for acts 
done before the passing protection of this Act, and is hereby indemnified for dl 
of this Act. acts done by him in the discharge of his duty, which h e  

would have been authorized to do by this Act if it had been in force a i  the 
time. 

XXIII. A certificate of enrolment in such Corps, signed by the Conz- 

Certficate of Corn- manding Officer thereof, shall be prima tfucie evidence of 
" manding Officer to be jsuch enrolment witl~out aily 'further proof. 

evidence of emolment. 

XXTV. The' Governor Genera9 in Council may disband any Corps 

Power of Governor enrolled under the provisions of this Act, or remove from 
to disband the Corps any member tfiereoc whenever he shail thinlc Corps or remove mem- 

bers, it necessary or proper so to do. 

a c t  not to extend to XXV. This Act shall not extend to any Volunteers 
Volunteers listed or 
mustered and in pay. listed or mustered and in p~g . .  


